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SHRI NIREN GHOSH (West Bengal) : It
is also an important point whether the
Americans are operating through Mr.
Nijalingappa and Mr. S. K. Patil.

St TIRATIIAO : EHAT THH A5 HAAA
FET 1 FT FudEr A fafaaen

wT A1 AY TAT g7 AT 7 '+ A fafz
A1 w1 WA AT AT AF AT AT gAT ) AT
TV WAL A TAT WY | ST REA WA
ZATY AFT ATAT 2, AV AT AT E, qAA 2 |

THE DEPUTY CHAIRMAN :
do. Please sit down.

That will

s} TIHAATIIQY ¢ AT fA29T TAT AFT
F 2 Y oA wraETE AT @ f)
Fama ug fagez s § 5 2 g
9T g1 AT AT AR AvET o
T AT aF qE E0T

THE DEPUTY CHAIRMAN : Please sit
down.

St TIAFTTIAN ¢ HATTHT AT 243747 2 7

There is Constitutional breakdown.

THE DEPUTY CHAIRMAN:
Please sit down.  Mr. Bhupesh Gupta, what
have you to say ?

SHRI BHUPESH GUPTA (West Bengal)
: Not on this subject.

(Shri Rajnarain continued to speak.)

THE DEPUTY CHAIRMAN:
Nothing will go on record because Mr.
Rajnarain is repeating the same thing.

SHRI BHUPESH GUPTA : I would like
to invite your attention to a matter which I
consider to be serious.

SHRI RAINARAIN : What about the
military 2fafet & are # o#r”

Zar ?
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THE DEPUTY CHAIRMAN : About the
military, | am told the rehearsal is going on for
Sunday, the 24th, for the installation of the
new President of India.

SHRI RAJNARAIN : Or is it for the
counting of ballot papers ? 7=
g #1 Fr3few # @7 4t fedaad 2

x 7
~0 L e I

DR. B. N. ANTANI (Gujarat) : May I
know, Madam, how many hours will this
rehearsal last ?

REFERENCE TO NOTICES SERVEDBY
THE CONGRESS PRESIDENTON THE
PRIME MINISTER ANDTWO
CENTRAL MINISTERS

SHRI BHUPESH GUPTA (West Bengal) :
Under our Constitution and under the election
laws of the land, whether it is the
Representation of the People Act or the
Presidential and Vice-Presidential Act, the
position is quite clear. Nobody can pressurize
in respect of the exercise of his or her
franchise and in what manner one should vote.
The position is subtle in law. What is the
concept of fair and free election ? Similarly
after the election nobody can be intimidated or
called upon to explain. You may not like it .

ot AT (I9T 93w o dIE,
7z afas @z &1 w9 97 fegwom dmr
arfzd |

SHRI BHUPESH GUPTA : Let me
finish, Mr. Rajnarain. Notices have been
served—I am not concerned with the Party
thing—by the Congress President on the
Prime Minister. Mr. Fakh-ruddin Ali Ahmed
and Mr. Jagjivan Ram .

THE DEPUTY CHAIRMAN : No more.

SHRI BHUPESH GUPTA : ... It is an
affront to the Constitution. Such notices
cannot be served. Madam Deputy Chairman, [
am not going into the internal party affair. It is
nobody's business as to how I have exercised
my franchise, what position I have taken.
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Notices have been served and it is reported in
the papers. Therefore, it is a public matter and
no more a party affair or private affair. I
would not have taken any notice of their party
affair but it is now a public matter...
{Interruption) These notices are clearly an
affront to the Constitution, an attempt to
pressurise people, attempts at intimation. It is
a clear interference...

THE DEPUTY CHAIRMAN : That will
do.

SHRI BHUPESH GUPTA : ... with the
concept of free and fair election in the
country. It is a clear violation of the
provisions of the Constitution and of the two
Acts of Parliament, the Representation of the
People Act and the Presidential and the Vice-
Presidential Election Act. Therefore, 1 say
Parliament should take a serious note of it.
Madam Deputy Chairman, if this is not done
somebody may come with a knife to me and
ask me to explain why I supported Mr. Giri.
Somebody may go to Mr. Mani and ask him
to explain his conduct as to why he supported
Mr. so and so, or during the election why he
behaved in this manner. I am objecting to the
hoodlum-like behaviour of certain individuals.
I am not concerned with the party. Madam, it
is a serious matter and I would like to know
how this Parliament can function when I have
no protection.

THE DEPUTY CHAIRMAN : That
will do. No more.

SHRI NIREN GHOSH (West Bengal) : On
a point of order. My point of order is this. In
view of the Constitutional provision and
vision and what Mr. Bhupesh Gupta said, I
understand that Shri Nijalingappa entered into
a pact with the Jana Sangh and the Swatantra
Party that the Home Ministry would go to the
Jana Sangh and the Finance Ministry would
go to the Swatantra. 1 should like to know
whether this is not an electoral bribery or
corruption.

SHRI BHUPESH GUPTA : What about
my point, Madam ? I apprehend, as a Member
of the House, danger. Some people may
accost me on the streets and threaten me with
dire consequences. I, therefore, demand that
the Home Minister should provide
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a security guard for my protection. What is the
guarantee that I shall not be assaulted on the
streets by some hoodlum and called upon to
explain ray conduct in the Presidential election
5

THE DEPUTY CHAIRMAN :
Please sit down.

SHRI BHUPESH GUPTA : Do I have an
assurance from you ?

THE DEPUTY CHAIRMAN :
Whose assurance ?

SHRI BHUPESH GUPTA: Your assurance
that T will be protected against this kind of
intimidation and threats Mr. Nijalingappa is
indulging in violation of the Constitutor We
are not going to allow Mr. Nijalingappa to be-
have in this manner. He can do whatever he
likes privately. Let him issue any number of
letters privately. But the moment he comes out
publicly demanding explanation it is a serious
matter. It is a disgrace to our Constitution
when the Leader of a Party ...

SHRI ABID ALI (Maharashtra) : What is it
that you are allowing, Madam. Who is he ?
Shut up.

THE DEPUTY CHAIRMAN :t &
He told me he would mention it in the House.

w1 g7t fag W (T ) o odEE,
WE ATTH FAT O 99 qeAr g fw e
e e F faw AEafas g F oAl
97 FEIET ATET 4T, I A T AT A1
g g 4 wiw WA T g a faug
FT IZ19 A1 Aty 7 4y 4 |

SHRI ABID ALI: May I ask you why you

should give such permissions here. You are
not presiding over a Machhi Bazar.

SHRI BABUBHAI M. CHINAI
(Maharashtra) : Madam, Shri Abid Ali has
used words which are not parliamentary. You
cannot use such words against the presiding
officer howsoever excited you may be.

SHRI BHUPESH GUPTA : Let there be a
debate over it.
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SHRI ABID ALI I withdraw my
observation. But I request you kindly to have
some dignity for the requirement of
Parliament. Mr. Bhupesh Gupta is most
recalcitrant. Why should you allow him ?

SHRI BABUBHAI M. CHINAI : He has
used unparliamentary language.

THE DEPUTY CHAIRMAN : He has
withdrawn.

SHRI BHUPESH GUPTA : I am not
talking to him. I demand a debate on the
subject, opinion on the Constitutional
authority.

SHRI ABID ALI : He should not be
allowed to stand up every time. He has no
business to stand up.

THE DEPUTY
Please sit down.

CHAIRMAN :

SHRI ABID ALI : Why should you not ask
him to sit down ? First tell him to sit down.

SHRI M. PURKAYASTHA (Assam) : Mr.
Abid AH said something about the Chair,
whether the Chair should allow a Member to
raise something or not by questioning the

Chair's right. He should apologise for this.

THE DEPUTY CHAIRMAN : Mr.
Rajnarain, what is it that you are
saying ?

#f} ISRy ¢ ATH, § A9 4% FEAT
@izar § f7 s wew § wfer & A1 aw
aF, g A1 fiT {, wifer &, =T qTA
§ W gEAW W SeET T8 @ FEar |
wifs § sgm g &1 aw § *F
qz @ % g4 § qg¥ AT g9 6 9gA
7 fawmmr & 3%

=it annfag sl : grw AT Er )

1 TR ;AT F ATTH g SATHAT
wrzar g et qiwr T oY @z
I B. ..

Iyewte : 9, 4, IW 9 F oA
TET FT |
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St TR ¢ w7 A gfad A aa
A A AT AE FE i St 7 a7 s
daT wE § &Y g arar faaz o 9
Al &9 &€t g1 wg ) gure a7 9z aga 4
CMEICIEE S Ll E i S e
92T 19 A1 29 vF faae 7 727 4 |
G T G E A B A 1 I el 1 B
a7 ¥ gure fod @€ g1 #7 ¥29 @1 )
A9 ZHET a1 faaz 3 ffaa

THE DEPUTY CHAIRMAN : &1

92 11 would not allow. Nothing
more (Interruption by Shri Rajnarain)
Listen tome. 1 had allowed you to

raise what you told me. But I
not .

did

SHRI RAJNARAIN : Without taking your
permission he spoke for fifteen minutes ...

THE DEPUTY CHAIRMAN : You
have to sit down.

=Y TEACEY @ HEW, FIAT AT ZAFL
21 faaz ar aifsg
SeaANia : ¥581, et #Ed |

SHRI ABID ALI : On a point of order. I
want to know on what point you are allowing
him.

THE DEPUTY CHAIRMAN: He'
is speaking on the comments of Mr. Bhupesh
Gupta. You are not conducting the House.

SHRI ABID ALI : But I have a right to
request you. I always have the right to request
you.

(Interruptions)

SHRI ARJUN ARORA (Uttar Pradesh) :
Madam, on a point of order. During the last
10 minutes, Mr. Abid Ali has at least half a
dozen times challenged the conduct of the
proceedings of the House by the Chair...

SHRI ABID ALI: Never.

THE DEPUTY CHAIRMAN :
withdrawn. He did challenge, but

He has
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he has withdrawn that; he cast aspersion on
the Chair, but he has withdrawn. Now, Mr.
Rajnarain. Just a minute or so.

St AW ¢ HqE W ATIA qTdAp
& f& s waw W Oy sraear 57 x5 forad
WA F | 9= AT gRAT TACT & AT A
ATIFT TOW FAex 41 wrar 3, A=W, {6
AT K AT AW AR @I Al AT
FMT AW H FIE qAA @I A AT g, A
IR Tizme fasr &

M F 7 A 2 fomz § fadea w7 v
Z 1 oY Wi e § 9 a2t I 4
IFA & HEd FAW | FALK g A
e 5 F oA 9w aeF Y o7 7 "
TENE | # HoHToqre H E | 3T HHAT
F1 F15 d7eg Ay TLE Ay 47 T, ey
fea #1 wiz &7 47 fdr & swmar, A1 29
FAAA

SHRI A. P. CHATTERIJEE (West Bengal)
: Madam, I rise on a point of order.

ot TSATIEW : 27 TE AT FAA 2 fF
Fz aTET S T ¥, S AAEd e 3
IAF RAlfaF  IaF AIEE0 A G FA
1fzq | F7 A7 A0 A1 AL FOAT 2, Al
HUAT qTE F ATAEA T ATAT E
; THE DEPUTY CHAIRMAN :
0.

That will

=t ST ¢ % (2§ AT Fer
z tF sre fegiez 97 &1, AFwmad arsa
AL, @1 TEET {91 A F fAd dare @
g1 W12 FT 7@l, «@9a  wrzr | Come

out from the Congress. Kick the

Congress.

dzw, # fadaw F= f e A om-
oraa ars, a1 ot fawfearr s afawre
¢ f5 Ry faere L
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THE DEPUTY CHAIRMAN :
Please sit down.

SHRI A. P. CHATTERJEE: Ona

point of order, Madam. As I understood, you
gave permission to Mr. Bhupesh Gupta to raise
a point at this Zero Hour. Now, as has been the
practice in this House, if a Member raises a
point after taking the permission of the Chair,
he only raises that point and there is no
discussion on that.

THE DEPUTY CHAIRMAN : There is no
discussion on this also.

SHRI A. P. CHATTERIJEE : But I find that
on the point raised by Mr. Bhupesh Gupta with
your permission, there has been a discussion
by Mr. Rajnarain just now.

THE DEPUTY CHAIRMAN : No.

SHRIA. P. CHATTERJEE: He

began making comments on it. Now, I do not
want to curtail the privileges of the House, but
if that is the practice and convention now
started by you, then we can also exercise that
right to raise a discussion in the same fashion
as Mr. Rajnarain has done. Let there be a
convention like that .

THE DEPUTY CHAIRMAN : You cannot
go on like this.

SHRI A. P. CHATTERJEE : I have not
finished. We have been finding in this House
that certain things are allowed to be done, even
against the rules of this House, if certain
Members rise. If this is going to be the
convention in this House, well, the earlier there
is an end to it, the better. For example, you
start this practice of allowing a Member to
raise a discussion on a point raised in this
House by another Member with your
permission ... {Interruptions)

THE DEPUTY CHAIRMAN : That will do.
There is no point of order.

7t TIHTTTIROT : AT, AT TofTo FTSHAT
FY guarzy fF oferazdy gim a2

SHRI ABID ALI Madam, the hon.
Member raised a question with regard to my
Congress Party President having written to
some Members of Parliament. As I was earlier
mentioning, Madam, this matter is our internal
party affair...
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SHRI RAJINARAIN : No, no.
9ET FT AHAT AR & . .

ATqHY

{Interruptions)

SHRI ABID ALI : The gentlemen and the
lady to whom the Congress President has
written have come here on Congress ticket.
They have come because of the ticket given to
them, because of the efforts made by my orga-
nisation to bring them here. Therefore, they
are under Congress discipline and the
Congress President has all the rights to bring
them under Congress discipline and take such
action as he considers appropriate.

THE DEPUTY CHAIRMAN : No more.
Papers to be laid on the Table.

PAPERS LAID ON THE TABLE

ANNUAL REPORT AND ACCOUNTS(1967-
68) OF THE NATIONAL
MINERALDEVELOPMENT CORPORATION
LiMITED,NEW DELHI AND RELATED PAPERS

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANNATH RAO) : Madam, I beg
to lay on the Table, under sub-section (1) of
section 619A of the Companies Act, 1956, a
copy each of the following papers (in English
and Hindi) —

(i) Tenth Annual Report and Accounts
of the National Mineral Development
Corporation Limited, New Delhi, for the
year 1967-68, together with the Auditors'
Report on the Accounts.

(ii) Review by Government on the
working of the Corporation.

[Placed in Library. See No. LT-1693/69 for
(i) and (ii).]

NOTIFICATIONS UNDER THE CUSTOMS
AcCT, 1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Madam, I beg to lay on the Table a
copy each of the following Notifications of
the Ministry of Finance (De-
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partment of Revenue and Insurance),, under
section 159 of the Customs Act,. 1962 —

(i) Notification G. S. R. No. 1833 dated
the 28th April, 1969 (in Hindi), together
with  an  Explanatory = Memorandum
thereon.

(i1) Notification G. S. R. No. 1836,
dated the 29th July, 1969 (in English).

[Placed in Library. Se, No. LT-1964/69 for
(i) and (ii).]

(iii) Notification G. S. R. No. 1916,
dated the 11th August, 1969 (in English),
together with an Explanatory
Memorandum thereon.

(iv) Notification G. S. R. No.
1908, dated the 19th July, 1969 (in
Hindi), together with an Explanatory
Memorandum thereon.

(v) Notification G.S. R. No.
1909, dated the 19th July, 1969 (in
Hindi), together with an Explanatory
Memorandum thereon.

[Placed in Library. See No. LT-1803/69 for
(iii) to (v)J

NOTIFICATIONS UNDER THE CENTRAL
EXCISES AND SALT ACT, 1944

SHRI P. C. SETHI : Madam, I also beg to
lay on the Table a copy each of the following
Notifications of the Ministry of Finance
(Department of Revenue and Insurance),
under section 38 of the Central Excise and
Salt Act, 1944.—

(i) Notification G. S. R. No. 1780, dated
the 26th July. 1969 (in English).

(ii) Notification G. S. R. No. 1782, dated
the 26th July, 1969 (in Hindi).

[Placed in Library. See No. LT-1695/69 for
(i) and (ii).]

NOTIFICATIONS (INHINDI) OF
THEMINISTRY OF FINANCE TOGETHER
WITHAN EXPLANATORY NOTE THEREON

SHRI P. C. SETHI : Madam, I also beg to
lay on the Table a copy each of the following
Notifications (in Hindi) of the Ministry of
Finance



